ADDENDUM TO - FORM A
PUBLIC ANNOUNCEMENT

i Bankruptcy Board of India
Under Regulation 6 of the Insolvency and :
(|nLoIvency Resolution Process for Corporate Persons) Regulations, 2016)

“FOR THE ATTENTION OF THE CREDITORS OF

ASP SEALING PRODUCTS LIMITED

ncement dated 13th June’ 2024
nsatta - Hindi in the matter of ASP
Sealing Products Limited. This is to inform you that E-mail id mentioned in the

This is in reference with the public annou
published in Financial Express — English & Ja

above public announcement in point no. 10

is currently not operative due to

technical reasons. Therefore, undersigned has created new Email id -

cirpasps@gmail.comin the said matter.

The creditors of ASP SEALING PRODUCTS LIMITED, are hereby called upon to
submit their claims with proof on or before 25th June, 2024 to the Interim
Resolution Professional at the E mailid - cirpasps@gmail.com.

In the matter of

Ranjan Chakraborti
Interim Resolution Professional
ASP SEALING PRODUCTS LIMITED

IBBI Reg. No.: IBBI/IPA-002/1P-N00541/2017-2018/11618

Date: 20th June 2024
Place: New Delhi

(Under Regulation 6 of the [nsol

N

: = o |
Date of incorporation of Corporate Debtor

FORM A
PUBLIC ANNOUNCEMENT

(Insolvency Resolution Pracess for ¢

RELEVANT PARTICULARS _:
Name of Corporate Debtor Asp Sealing Products Uimited
lame of Corpo (opdcalng Froducts timited

Ivency and Bankruptcy Board of Indla
Persons) Regulati 2016)

D REDITORS O
PROD D

01/05/1989:

Authority under which Corporate Debtor
s incorporated / regjstered

Corporate Identity No. / Umited Uabirty
Identification No. of Comorate Debtor
Address of the registered office and
principal office (if any) of Corporate
Debtor

Insolvency commencement date in
respect of Corporate Debtor

Esumated date of closure of insolvency
resolution process

Name and the registration number of
the Insolvency professional acting as
Interim R ion Professional
Address and e-mail of the Interim
Resolution Professional, as registered
with the Board

Address and email L be used for
‘correspondence with the interim
Tesolutlon professional

Last gate for submission of daims

S|

@] ~] o]

©

=

Regjstrar of Companks,‘ Delhl
CIN:- U930900L1989PLCO36079

Regd. Off - C-33 Lower Floor Lajpat Nagar- 1,
South Delhl, New Delhi, Delhi, India, 110024

11th June 2024
8 December 2024 H

| Ranjan Chakrabort
1BBY/IPA.002/IPNOOS11/2017-2018/11618

Address: 1/22, Second Fioor, Asaf All Road New
Delhi, National Capital Terttory of Delhi 110002,
E-mail: ranjanns@gmall.com
Address for cormespondence - 170 -522, Konark ,
Vasundhara , Ghaziabad , U.P-201012,

E-mail : cmp.asp@gmail.oom
25Wh Juno 2024

KR

Classes of ereditors, if any, under

clause (b) of subsection (64) of

section 21, ascertained by the interim
resolution professional

Namnes of Insohency Professionals
Identriied 1o act as Authorised
Representative of creditors In a dlass
(Three names for each class) |
- | (8) Relevant Farms and

(b) Details of authonized representatives

Not applicable as per information available with
IRP till date

»

Not Applicabie
i

Web Unk: hitps://i 1bbl gov.in/en/home/downloads
Not applicable as per Information avallablo with

are available at

IRP til| date

CP(IB)No. - 147(ND)/2021.
The creditors of ASP SEALING PRODUCTS
claims with proof on or befors 25th June, 2

A financial creditor belonging to a
choice of authorized representat

Applicable

offalse or
Date: 13" June 2024
Place: New Delhl

Nollce is hereby given that the National Comp;
Bench has ordered the commencement of Corporale
ASP SEALING PRODUCTS LIMITED on 11th June, 2

address mentioned against entry No. 10 above,

The flnancial creditors shall submit thelr claims with
creditors may submit the claims with proofin person,
class, as listed agalnst the entry No. 12, shall indicate its
ve lrom among the three Insolvency professionals listed
against entry No.13 to act s authonized representative of the class In Form CA - Not

g proofs of clalm shall attract ponalties.

In the matter of ASP SEALING PRODUCTS LIMITED
1BB] Reg, No, lE'dVIFI\-OO2/IP-N00541/2017-201 8/11618

_
any Law Tribunal, Bench Mo. [1l, New Delhi
nsclvency Resolution Process of the
024 vide order In Company Petitian

LIMITED, are hereby called upon 1o submit their
024 to the Interim Resolution Professional at the

proof by electronic means only, All other
by post or by electronic means.

Ran)an Chakrabort|
Interim Resolution Professional
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